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MAHARASHTRA ACT No. XXiI OF 1982

[THE MAHARASHTRA TAXATION LAWS OFFENCES
(EXTENSION of PERIOD OF LMITATION) AcT, 1981.]

[This Act received assent of the President on the 4th June 1982; assent first -
pubhshed in the Maharashtra Government Gazette, Part TV, Extraordinary,
] on-the 10th June 1982.)

of offences under certain taxation laws of the State of Maharashtra,

I An Act to provide for extension of the period of limitation for taking cognizance
11 of

-

WHEREAS the ‘period of limitation for taking cogﬁizance of certain offences
1974. by the Court is specified in section 468 of the Code of Criminal Procedure, 1973;

AND WHEREAS, it is expedient to provide for extension of the period of
limitation applicable to offences under certzin taxation laws of the State of
Maharashtra and to provide for matters incidental thereto; Tt is hereby enacted
in the Thirty-second Year of the Republic of India as follows :—

1. (I} This Act may be called the Maharashtra Taxation Laws -Offences Short title
{Extension of Period of Limitation) Act, 1981. and
commence-
(2) It shall come into force on such date T as the State Government may, by noti- ment.
fication in the Official Gazette, appoint. :

11 of 2. (I} Notwithstanding anything “contained in sub-section (2) of section 468 gxtended
1974. of the Code of Criminal Procedure, 1973, or in any other law for the time being period of
in force, the period of limitation for takmg cognizance by the Court of an offence limitation

or offences
' pumshable under any of ihe enactments specified in the Schedule; shall be— under certain

() three years, where the total amount of tax or duty paid or payable in the fXationlaws

£ .
case of the said offence is twenty-five thousand rupees or more; and ,?asm?; 2

(b) one year, in other cases. _
\2) Save as otherwise provided by sub-section (I), the provisions of Chapter -
XXXVIL of the said Code [including sub-section (3) of section 468 thereof] shall

apply for taking cognizance of the offences mentioned in sub-section (f), as they
apply to other offences mentioned in seCtion 468 of the said Code.

‘SCHEDULE
(See Section -2) _

i. The Bombay Entertainments Duty Act, 1923 ( Bom. I of 1923).
/2. The Bombay Stamp Act, 1958 (Bom. LX of 1958).

3. The 'Maha"rashtra Advertisements Tax Act, 1967 (Mah, XVII of 1967).

1For Statement »of Objects and Reasons, see Maharashtra Govermment Gazetre, 1981, Part V,
dated 26th November 1981, page 644.
1 1Ist August1982 vide G. N_, R. & F. D., No. ENT 1078/745/L5. (1), datud 2nd July 1982.
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